This is a transferrad . -;;; under Sec
Administrative Tribunal's ﬁc'b.f.L *55,_3’1%1 app
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Railway Station, and his salary ¥n the Vear 19 ; ‘was 619

and in the year 1982 was 711,27 paise and in -

to Khurza and his wages between the period 24.1
26,12,1980 i.e, 61,77 paise was deducted without
Justification, Theiapplicant was entitled to ga'l‘.._, J
as salary for the period 22.7,198L to 5.10.1981 out o ;
a sum of Rs. 782,50 paise was paid to him and the reggu- : |
was not paid so far, w’hiia, he was suspended from sam o
without any reason but, he was reinsta'ted a@@ but tbe .' '
salary for this period was not paid to him. The ﬁﬂﬂﬂ%r §E
increment which he was entitled to was also not relaasgd‘g-

with the result, he has been made to suffer irreparable




deductiﬁnf'"wv _
this thelsasren
“to the applicant anauaaiéﬁﬂ
version, they will dgﬁ'
in this behalf be taken wi
from the date of. communiaat

application is disposed ef-with ﬁf?
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as to costsh
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Dated: 12.8,10902
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